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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
SOUTH ZONAL BENCH AT CHENNAI

ST/187, 235 - 237/2011

(Arising out of Order-in-Appeal No. 489/2010 dated 26.10.2010
passed by the Commissioner of Central Excise (Appeals), Madurai).

M/s. Pe.Ar. Ke. Associates Pvt. Ltd. Appellant
Vs.

CCE & ST, Madurai Respondent

Appearance
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CORAM :

Hon’ble Smt. ARCHANA WADHWA, JUDICIAL MEMBER
Hon’ble Shri B. RAVICHANDRAN, TECHNICAL MEMBR

Date of Hearing/Decision: 21.12.2017

FINAL ORDER No. #395/=43 5% 12017

Per: Archana Wadhwa

The demand in aII’(J?e appeals stand confirmed against the
appellants under the Category of Club Association Services
provided by them to their own members. We find the issue is no
more res integra and stand settled by various decisions of the

Hon'ble High Court. Reference can be made to Gujarat, Jarkhand




High Court’s decision in the cases of Ranchi Club Ltd. Vs. Chief

Commissioner — 2012 (26) STR 401 (Jhar.).

2 In fact, all the precedent decisions stand considered by the
Tribunal in their latest judgment in the case of A/l India
Management Association Vs. CST, N.Delhi - 2017 (4) GSTL - 289

(Tri.-Del.).

3. By following the said decision, we set aside the impugned
order and allow the appeals with consequential relief to the

appellants.
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